AT ”L““'-‘ﬂ/ '

T A e R st e, s e D D ) B L, K famk e Bk ot e W v Mo s - o L . \

o | OA 404/89 |

-—-—-—-- - i S ans

Neither the appllcant nor
his advocate are present,
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Mr, J.G. Sawant, Advocate
for the Respondents,

Mr, Sawant prays to | ‘
grant tlme for filing proof of ;
service in the matter, |

Adjourned to 24,2,91 for
filing proof of service,
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_ Mr, J.G. Sawant, adgocate7i
for the respondents. .

_ Respondents have not
filed xep¥y proof of. service-
of reoly on th@ apolwcant .
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